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metres and selling it at a low pvice,
what the effect will be. The. balance
of it will be produced by the private
millowners. Now, can they resist
the reduction in price? More than
half will be produced by the N.T.C,
and sold at a lower price. The
entire  market of polyester fabric
is bound to come down to that
level,

DR. SHANTI G. PATEL
.(Maharashtra) In practice,
force works.

SHRI
SINGH

CHANDRA SHEKHAR
I am not aware of your
practices. | am telling you of what
we want, to practise. To request
what | have said and to add to what
I haVe explained just now, | would
say that the Government will watch
the situation and may take further
measures. | would not like to
reveal everything about what we
want to do in this regard. But |
can tefl you that this is our prime
concern and we' shall take every
measure to see that the benefit is
passed on to ihe consumer and every
possible measure is taken to make
the reduction in prices effective
and cheaper polyester fabrics are
eavailable to the lower middle-' class
people of this country.

THE' VICE-CHAIRMAN
(SHRI R. ' RAMAKRISHANAN)
Now, we shall continue with the
discussion on R.P.F. (Amendment)
Bill, 1985.

THE RAILWAY PROTECTION
*« FORCE (AMENDMENT) BILL,
1985—contd.
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THE VICE-CHAIRMAN (SHRI
R. RAMAKRISHNAN) : | think
the hon." Railway Minister must
be happy to see how great interest
is being taken and deep concern
is being expressed over the working
of the Railways and the Railway
Protection Force.

There are two more speakers
on the Bill,  Shri Bharadwal.

oft 2wy wrgw (faard)
ITAAERE WA, A A1 oW YEE
gEg wE mAEHz f, 1985
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DR. MOHD. HASHIM KIDWAI
(Uttar Pradesh) : Mr. Vice-Chair-
man, | rise to support the Railway
Protection Force (Amendment) Bill.

The Indian Railways are the
main artery of the nation's inland
transport, extending over 61,460
km. They are the Asia's largest and
world's second largest state-owned
railway system under a single mana-
gement. The economic, agricul-
tural and industrial development
of the country is inextricatly inter-
woven with the railways' development
and fortunes. The Railways main
objectives has been and will continue
to be to provide the necessary in-
frastructure for the healthy economic
development and rapid industriali-
sation of the country. The Railways
have done a lot for promoting
the cause of national unity and
national intergration, and for this
they deserve all praise by all country-
men.

For the successful operation of
the railway system, safety and security
are the greatest need of the hour.
The aims of the Bill are decidedly
laudable. As it aims at providing
or setting up and constituting an arm-
ed force for ensuring the protection
and security of the Railway property.
This Force should be a well-knit,
well-trained, well-disciplined and well-
equipped Force, and it must remain
under one control, that is, under
the control of the Railway Ministry
to make it more efficient. All
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steps should be taken to bring about
this unified command or control,
and if there are any legal or cons-
titutional  difficulties, these should
be done away with. The more
important thing is that safety of the
passengers should also be taken into
consideration. In fact, this should
be the exclusive responsibility of
the Railway Protection Force exclu-
sively. While we mus,t make provi-
sions for the safety and protection
of Railway property. It is essential
in the fitness of things that there
must be more and more emphasis
on the safety of the railway passengers
and their property, therefore, it
it is desirable that the Railway Pro-
tection Force should be reorganised
under one unified control.

Sir, my hon. friends have made
a number of valuable suggestions.
| also venture to make a few sugges-
tions.  One suggestion ¢ is that ex-
emplary, and deterrent punishment
should be given to the Railway staff
who are responsible or who have
a hand in crimes and with whose
connivance these crimes or thefts
are committed, as a result of which
commodities worth crores of rupees
pass into the hands of the gangs,
arid the enormous loss s caused
to the revenues of Railways.
The need of the hour is that all
such gangs should be unearthed.
It should be the first and the foremost
responsibility of the railway  force
io unearth  these gangs. Second
thing is this that unfortunately
in very many compartments of trains,
electric accessories and  all  other
materials are very often missing.
So, it should be the duty of the
Railway staff to check and to  look
into all these things and  surprise
raids should be organized to see to so
it that all these materials and
accessories which are needed in
the railway compartments, are intact
and this should be the main and the
principal duty of the railway police
to see to it that these things remain
intact.

Important thing is this that all
compartments must be protected by



137 The Railway Protection [ 28 AUG. 1985 ] Force (Amdt.) Bill, 1985 138

the railway police. Railway police
personnel must be posted in all
the compartments and they must be
equipped with all the necessary
arms and thirdly there is this problem
or this great, trouble which the poor
passengers have to suffer, that is,
if their property or luggage is lost,
they have to alight at the other
station to lodge the report. Some
such arrangement should be made that
inside the train, they can lodge
their complaints. So, if these steps
are taken and at the same time, the
railway police personnel are provided
with basic amenities like increase
in their pay scale and proper accom-
modation  arrangements and
arrangements for the schooling of
their children in the form of schools, if
these are also provided to them.
I think that this will definitely go a
big way in increasing their efficiency.
So | hope and trust that our honour-
able  Minister  will take into
consideration all these suggestions.
With these words, | whole hearted-
ly support the Bill.

THE VICE-CHAIRMAN (SHRI
R.RAMAKRISHNAN) 'In view
the deep interest shown- by the
Members in this discussion. | am
allowing some more Members to
speak on this.
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T AT of i @ Fifsg faaa
FAA 04T FT AAEACT I A
LA

THE VICE-CHAIRMAN (SHRI

R. RAMAKRISHNA") : Tt
speaker Shrimati Shanti Pahadia.

arr =1 fra= &

SAAL AT qgyEar ()
draw, TEA A1 # AT AT AT S
fodas A & 39 F ANTA FIA
z | w4T o gfamm £ e fafas
@ F HiT IR g &7 qeEEe
ar avg A "ot faar & 0 @ @ A
geiz et g ofroag 9t e H
E #1 ata fawr F adEw A

wEg &1 @ty faw o owew oy 3El A

a01 ¥ 199 & qHEG HOATIIEr oo
A @ faear s g A &
A T W qA TG AT AT T AL HY
agd wam faAdr o

Al am & ag wgav AEgH g f®
ma gi qefen & am-mg S Sia
2 amar @R A A AT wATE
ar &Y | W IAF0 FF w41 oy
A Fear sET wrfge Wit aga 7 ai
F 39 feart @Y wfra 9T af 7T
o ol fee X oAmw oAt W@ §
frdt & wFwT 4T 7ET E ¥R T AR
39 97 F=57 FL AT & 198 K
AT FIATE IA AT F AAr AT
ar a@ fasm@d fr afa w1 e
gt s @ & Wk s wwm frod
we ¥ whar g W fafa-
=Y aEw A and @t 3§ afi o
grafor O T & oA @ wEAm

o

THE VICE-CHAIRMAN (SHRI

R. RAMAKRISHNAN): ,1 thank

.you. That finishes the discussion.

The hon. Minister will reply.  Shri
Bansi Lal ji. j

SHRI BANSI LAL : Mr. Vice
Chairman, Sir, | am grateful to the
hon. Members who participated in
the debate. Although the Bill is a
very brief Bill, the hon. Members
have touched upon so many points
out of this Bill as well. I would like
to reply to some of them.

Shri Sukomal Sen said that die
Railway Protection Force has tailed
to protect the railway property. Sir,
it is not so. Let me tell you tbe brief
history .f tbe RPF. Prior to 1957 it
was Watch & Ward Department
ot the Railways, and when the Rail-
way Protection Force Act was passed
in 1957 it became a disciplined
force. Since then they have been
protecting the railway property, but
not very effectively, because they were
subjected to many vexatious prosecu-
tions. So to avoid that and to give
them more powers we are making
them now as an armed force of tbe
Union. He also pointed out that
the RPF people are in collusion with
thieves. Sir, | do not deny this tact.
There are such complaints, but not
very large number ot complaints.
It does not mean that all the RPF
people are dishonest or bad, but
isolated cases happen sometimes and
we take action against tb em and we
punish them. Then he also pointed
out that higher officers misuse their
position to take work Irom the jawants
of the RPF It is not so. These days
everybody is aware ot his rights and
nobody is allowed to do like tbat.

Then, Sir, some hon. Member”
mentioned about the XBatmJ \**
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[Shri Bansi Lal |

association or some other latum tor
redressal of grivances of the pro
tection Force people

Sir, when we ig to make it
tie Armed Fora Union, we
cannot allow them to have unions.
We cannot allow them to have

associations. Bui whenever they h
any grievances, their grievances will
hi. beard I1>v the higher authorities

and superion effecrs properly..

Shri Sukul said that the Govern-
in -ni Railway Police and the Railway
Protection Force should be merped
We cannot do it because the Govern-
ment Railway Police is under the
State concerned and tie Railway
Protection Force h with the Railway
Department The Railway Protec-
tion Fprce people are the employees
ot the Railways whereas tbe Govern-
ment Railway Police people are the
employees oi tbe State Governments
concerned. Shri  Sukul also said
that the crimes in the

not deals with properly by the G.R.P.
We are trying out level best to make
the G.R.P. Ji' and more
conscious ib. ni thei duties L have
written to the Chief Ministers a
number ol times to help using, reducing
the crime in the Railways Then he
said that they should not be recruited
through the Railway Service onmus-
sion because there is corruption h. the
ter uitment. Sir. tbe procedure ni
recruiting tbe people or japans tor
tbe Railway Protection Fora is not
through thf. Railwa-v Serviee Gem-
mission 01 Railway Recruitment
Board. Their procedure is entirely
different. They ate recruited de*
pfcrtmeidalh . There is no scope ior
corruption.

Shri  Mohanarangam pointed out
that beggars should not be there.
I am in entire agreement with hirn
and we Will try to see th a t th e beggars
are not there. We will tak'- stric
m isriM 1 to check them.

Thakur Jagatpal Singh  said that
ecruitment should be made

from the selected Army personnel

1 lik:: ihe idea and *. will try my best.
to accommodate as many ol th >n as
possible

Dr Shanti  P"el pointed ab
thi proper training. Arter ihe pass-
ing ot this Bill, there will be prop
arrangements tor training ot the per-
sonnel. Thei bi said tbat the power
0j investigation should a“o be given
to the R.P.F. Sir, we cannot Jo it
because that is the  subject
Sir.Government and he G.R.P

| was surprised to beat thi
01 Shri Khandelwal- I am sea
he is not hee at the mon»er.t, He
id that during tbe last tour years.

the thefts 1 hat took plate im the Roil
was were to the e tunc ot 40c
ot rupees. | do not know from where
tbe hon. Member has taken 1
figures. His figures are baseless and
there is no truth in them. During the
last four years, the total thefts
in the Railways were to the tune ot
33.2  crores.' I do ne know from
where he has taken his figures oi
400 crores.  Another th :ng he said
was that some person ot tie Ministe!
of State iii the Ministiy ol Railways
stopped the trains and committed this
and that. Sir, | can assure you tt
there is no such  man o> tbe' Staie
Minister ot Railways who misbehves-.
at tie railway stations. The Static
Minister ot Railways will be the last
person to own such a person and to
allow such a person to commit mis-
chief. 1 can assure you that such ...
persons can never helot g - to
Shri.!

Madhavrao Scindia. He is a thorough
gentleman  and lie can encourage
nobody who is not a gentleman.

Shri Suraj Prasad also gave
figures ot 400 crores. That is entirely
wrong.

Then, Shri Kalpnath Rai men-
tioned two things. One is about
good training. About good training,
I have said that we will give them
good training. Another thing he
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pointed outwas that those RPF
people who connive with, oi- mix
the thieves should be di
They will not only be dismissed but
they will also be sent to jails.

Sir, Shri Bharadwaj mentioned
about the food. Sir, we are provid-
ing very good meals on the Railways.
11 also m :ntioned that the prices
have increased. May | asl
one question ? Prices of what commo-
dity '.ave not increased? Prices have
increased. We cannot deny this lact.
But we are giving them very good
meal. (Interruption) we are giving very
good meals. We are charging Rs. 6 or
Rs. 7 per meal. We are providing
meals for two and a half rupees also.
They can purchase that two
and a half ruees meal. Why
should they pruchasde this six rupees
or seven rupees' meal ? In that two
and a half rupees meal, they get puri
and sabji. That is all. So, that point is
baseless,. Sir, Shri Ramanand Yadav
was very emphatic that the quality
of food has improved. We have
managed the ITDC, a Government
of India Undertaking, as our consul-
tant for meals and they are giving us
very good help. And we are pro-
viding very good meals on the trains.
Now wo have introduced in some
of the trains. And we are going to
introduce it on more trains.

Sir, the real features of the present
Bill arc that it will enable raising the
standard of training, efficiency,
and discipline of the Force as also
restructuring of its organisation for
ensuring better command and control.
The members of the Force would
have adequate legal powers, protec-"
tion for ensuring better security of
railway property. -In the absence
of a Magistrate or a local police
officer, the RPF officers would be able
to deal on their own with unlawful
assemblies in a grave situation where
public security is manifestly endan-
gered. RPF personnel will get pro-
tection against harassed "fend vexa-
tious prosecution for acts done in
discharge of their official duties under
Cr P.C It will enable the Govern-
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ment to impose reasonable  restrict
on the right to form  an association
by the members of the Force  which
will gola long way in  enforcing
better  discipline and uplifting

morale of the Fore...  So, these are
the main features of the Bill.

With these words, Sir, 1 ren
this august House, through
to pass the Bill.

you,

THE VICE-CHAIRMAN (SHRI
R. RAMAKRISHNAN) : |
question is :

"Thai the Bill to amend the
Railway Protection Force Act,
1957, as passed by the- Lok
Sabha, be taken into conside-

ration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
R. RAMAKRISHNAN) : We shall
now take up clause by clause- consi-
deration of the Bill.

Clause's 2 (0 19 and the Schedule
were added to the Bill.

Clause 1, the Enacting Formula,
and the Title were added to the Bill.

SHRI BANSI LAL : Sir, |
to move :

"That the Bill be passed."

The question was put and the motion
was adopted.

THE VICE-CHAIRMAN (SHRI
R. RAMAKRISHNAN) : We shall
take up now Half-An-Hour Discus-
sion.



